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New Delhi-1

2. The Collec’wr of Gentral Excise,
Central Revenue Bldgs.,Opp.Lal
Bahadur Stadium, Basherabagh
Hyde rabad-4 (AP «)

: ess Respondnts
(By Adwocate Sh.ReR. Bharti )

QRIE }(ORAL)
e (Hen'ble Mr.B 5 Heg,ie Member(Jualc1aJ)
Learned counsel for the applicant submits

that in pursusice ef the decislion rendered by the

' Tribunal in OA Me. 660/87 dated 28.10.92 quasM the
appellate orderrdated 11.2.1987 . In that erder® the |
i . |

Tribunal directed the appellate suthority for dispesal

of the gpeal, in accordanee with law and also further

directed that the personal hearing be accorded te the
peitioner before the gppeal is dispesed of. If the

wpellate authority is inclined to take such action for
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enchancement of penalty, we reser\;e 1iberty to take such
action but only aftef giving the petitiorer an opportunity
of being personally he ard in the matter.We consider it
appropriate to direct‘the a;;pella’oe authority to complete
the entire process as expeditiously as pessible, but
preferably within a period of 6 months from the daté

of receipt of a copy of this judgment®.

' Ld counsel for the applicant further submits
that the respondents have stopped the pension w.e.f. 11.2.8
He contends that the-appellate order has already béeen
quashed by the Tribunal, the Respondent has no riéht te

withheld his pension, already granted, till they take

further decision on the appeal preferred by him which is

pening under consideration.

| accordingly, I direct .the respondents
release the pension amount mich was granted to him after
g® 1.3.187 and disposed of the appedal within a peried of
twe \months from the date of receipt of a c09y‘ of this
ordr. accerdingly, OA is disposed of. Ne order as to

costse

: (B+S. Hegee
sk MemberdJ)




